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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 385/2025
IN THE MATTER OF:
SIDDHARTH RAI ...Applicant

Versus

UTTAR PRADESH POLLUTION CONTROL BOARD & ORS.
...Respondent(s)

PROGRESS REPORT ON BEHALF OF RESPONDENT NO. 2- ZILA
PANCHAYAT, GHAZIPUR AND RESPONDENT NO. 5- DISTRICT
MAGISTRATE, GHAZIPUR WITH SUPPORTING AFFIDAVIT.
MOST RESPECTFULLY SHOWETH:

1. That the present progress report is being as per Order dated

16.12.2025 whereby the following was passed;

"5. It has been pointed out that water guality of pond
does not meet the prescribed standards, therefore, action is
required to be taken for cleaning and rejuvenation of the pond
in question to restore its quality. Thus, District Magistrate,
Gazipur is directed to file a fresh report disclosing the current
status of diverting the drain and proposed action/action taken

for cleaning and rejuvenation of the pond in question.



6. State authorities will also consider the feasibility of
constructing a DSTP for treating the sewage flowing in drain
and reflect upon the same in the next report. Let report be

filed at least one week before the next date of hearing.”

That as per the aforesaid directions, the pond situated at Village
Hariharpur has been taken up for cleaning and rejuvenation by the
concerned authorities. The District Panchayat has submitted a
report dated 23.04.2026 and 01.07.2027 stating that cleaning of the
pond has been carried out through Gram Panchayat sanitation
personnel and the pond has been restored and is presently
maintained in a clean condition. The recent site inspection further
confirms that the pond is free from accumulated waste and is being
regularly maintained. True copy of the report dated
23.04.2026 submitted by the District Panchayat and
pictures of the pond taken during inspection are hereby
marked and annexed as Annexure P/1 (Colly).

That in further compliance with the directions of this Hon'ble
Tribunal, water samples of Hariharpur Pond were collected on

12.02.2026 and analysed by the Regional Laboratory, Uttar Pradesh



Pollution Control Board, Varanasi. The laboratory report records,

inter alia, the following parameters:

a. pH: 7.85

b. Dissolved Oxygen : 7.9 mg/|

c. BOD : 2.4 mg/I

d. COD : 8.8 mg/I

e. Total Coliform : 400 MPN/100 ml

f. Faecal Coliform : 170 MPN/100 ml

True copy of the lab report of water testing by the UPPCB,

Varanasi is hereby marked and annexed as Annexure P/2.

That the aforesaid report reflects the present quality of pond water
after the steps taken by the authorities and is placed before this
Hon'ble Tribunal for its consideration.

That, it is further submitted that of compliance with paragraph 6 of
the order dated 16.12.2025, the District Magistrate through Letter
No. 270/2025-26 dated 02.01.2026, constituted a four-member
committee comprising officers of the District Panchayat, Uttar
Pradesh Pollution Control Board, Ganga Pollution Control Unit and

the concerned engineering authorities for examining the feasibility



of construction of a Decentralized Sewage Treatment Plant (DSTP).
True copy of the Letter dated 02.01.2026 constituting 4-
Member Committee is hereby marked and annexed as
Annexure P/3.

That the Committee conducted a detailed field inspection of the site
on 20.04.2026 and examined the quantity of sewage flow, the
existing drainage arrangement and the infrastructure already
created under the Swachh Bharat Mission (Gramin). The Committee
observed that:

a. (a) the sewage flow in the drain is very low;

b. (b) the wastewater does not reach any stage requiring
treatment through a DSTP;

C. (c) a silt chamber and filter chamber have already been
constructed in accordance with the approved design under the
Swachh Bharat Mission (Gramin);

d. (d) after filtration, the treated wastewater is suitable for
irrigation purposes.

That upon detailed physical inspection, the Committee unanimously
concluded that construction of a Decentralized Sewage Treatment
Plant (DSTP) is not technically required at the present site,
considering the extremely low sewage generation and the

effectiveness of the existing treatment arrangement.



That it is submitted that Respondent Nos.2 and 5 shall continue to
monitor the pond and maintain the existing infrastructure to ensure
environmental protection and compliance with the directions of this
Hon'ble Tribunal.

That the facts stated hereinabove are based upon official records,
documents available in the office, and the same are being
respectfully submitted before this Hon’ble Tribunal for appropriate
consideration and further necessary orders as may be deemed fit in

the interest of justice and environmental compliance.

DEPONENT

Through Counsel
Divisional Forest Officer, Ghazipur
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A PRINCIPAL BENCH, NEW DELH

ORIGINAL APPLICATION NO. 385/2025

IN THE MATTER OF:
SIDDHARTH RAI APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. RESPONDENT(S)
AFFIDAVIT

I, Ajeet Pratap Singh, aged about 52 years, S/o Bhanu Pratap Singh,
presently posted as Divisional Forest Officer, Ghazipur, Uttar Pradesh do

hereby solemnly affirm and state as under:

1. That I am presently posted as above and am well conversant with
the facts and circumstances of the present case. I have been
marked by the District Magistrate for this case. I am duly authorized
and competent to swear this affidavit on behalf of Respondent
before this Hon'ble Tribunal.

2. That the accompanying status report has been prepared under my
instructions and based on official records maintained in the ordinary
course of business by the Respondent who has duly authorised the
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VERIFICATION | %gi‘fi—

I, the above-named deponent, do hereby verify that the contents of

paragraphs to of the above affidavit are true and correct to my knowledge
and belief, derived from official records, and nothing material has been

concealed therefrom.

Verified at......Ghazipur.......on this...08 july ....day of 2026.
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ANNEXURE P/2 13

e REGIONAL LABORATORY VARANASI
m UTTAR PRADESH POLLUTION CONTROL BOARD
.J}%!Fgﬁ,‘\& Avas Vikas Office cum-commercial Complex Jawahar Nagar, Bhelupur, Varanasi

TEST REPORT: WATER LABORATORY (SURFACE WATER)

Ref no-35902411/V ar anasi/2026 Date: 24/02/2026
1- Sample L ocation: Hariharpur Pond

2- District: Ghazipur

3- Address: Hariharpur

4- Sample Source: Pond

5- Type of sample: Surface Water

6- Sample Collected By : Atul Thenua, JE

7- Odour : None

8- Quantity and Packing : 2 Ltr Plastic jaricane, DO and MPN Bottle

9- Date of Sample Collection : 12/02/2026

10- Analysisindented by : RO Varanas

11- Date of samplereceipt in Lab : 12/02/2026

12- Period of Analysis: From : 12/02/2026, To : 16/02/2026

13- ULR Number : -

14- Sampling Plan/Ref. No. : -

15- Sampling Method Ref. : APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples.

SN. Parameter Unit Results Detection Range
1 pH, at 25 °C APHA?24th Ed.4500-B: 2023 - 7.85 02-12
2 Turbidity, APHA24th Ed 2130B N.T.U 8 1-500NTU
3 Colour, APHA 24th Ed. 2120B: 2023 Hazen 10 5-10000 Hazen
4 Conductivity, APHA 24th Ed. 2510B :2023 uS/cm 265 0.1-10000 pS/cm
5 Dissolved Solids, APHA 24th Ed. 2540 C mg/I 138 5.0 -10000 mg/l
Total Dissolved Solids dried at 180 °C 2023
6 Hardness, APHA 24th Ed. 2340 CEDTA mg/I 142 10.0-5000 mg/l
Titrimetric Method 2023
7 Chloride, APHA24th Ed 4500-Cl- B: 2023 mg/l 23.48 3.0 - 500 mg/l
Alkalinity, APHA 24th Ed. 2320:2023 mg/I 92 20-5000 mg/l
Tota Coliform, APHA 9221 B 24th Ed. : 2023 MPN/100 ml 400 <1.8 MPN/100 ml &
above
10 |Feca Coliform, APHA 9221 E 24th Ed. : 2023 MPN/100 ml 170 <1.8 MPN/100 ml &
above
11 | BOD, 3daysat 27 °C 1S 3025 (Part 44): 1993 mg/l 2.4 1.0 -1000 mg/|
12 COD, APHA 24th Ed. 5220 B Open Reflux mg/I 8.8 4.0 -1000 mg/I
Method 2023
13 D.O., APHA 24th Ed. 4500-OB lodometric mg/| 79 0.2-14.0 mg/l
Method 2023

*Non-NABL Parameters.
Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of |aboratory. 3. The test report pertains to the sample as

received in Lab.

Remark:* - NA

Pagelof 3



Analysed by
[Mohini Singh(JRF), Aditi
Jaiswal (JRF)]

Authorized by

Sushil Kumar (ASO)

Regional Officer

Page2of 3
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Water Quality Criteria

Designated-Best-Use Class of water Criteria
Drinking Water Source without conventional A Total Coliforms Organism MPN/100ml shall be 50 or less
o ; pH between 6.5 and 8.5
treatment but after disinfection Dissolved Oxygen 6mg/l or more
Biochemical Oxygen Demand 5 days 20 °C 2mg/l or less
Outdoor bathing (Organised) B Total Coliforms Organism MPN/100ml shall be 500 or less pH
between 6.5 and 8.5 Dissolved Oxygen 5mg/l or more
Biochemical Oxygen Demand 5 days 20 °C 3mg/l or less
Drinking water source after conventional C Total coliforms Organism MPN/100ml shall be 5000 or less
o ; pH between 6 to 9 Dissolved Oxygen 4mg/l or more
treatment and disinfection Biochemical Oxygen Demand 5 days 20 °C 3mg/l or less
Propagation of Wild life and Fisheries D pH between 6.5 to 8.5 Dissolved Oxygen 4mg/| or more
Free Ammonia (as N) 1.2 mg/l or less
Irrigation, Industrial Cooling,Controlled Waste E . pH between 6.0t0 8.5
disposal Electrical Conductivity at 25 °C micro mhos/cm Max.2250
Sodium absorption Ratio Max. 26
Boron Max. 2mg/|

Source: http://www.cpcb.nic.infwgstandards/
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